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20.6.90 	 SPM&N0 
4, 

4 
flr.Nadhusoodhanan-?or Jase. 
rir.Nanbiar-for respondents. 

:o. 
The larned counsel for the respàndents o 

seeks two weeks time to reply on the interim 

relIef prayed for. 	List for further direction 

on 5.7.90 till which date the interim relief 

already given will continue. 

20.6.90 

TWZ 

Both sides represented 	through counsel. 
Reply has not 	been filed so 	far. 	There Oas /7• 
a direction by the court on 20.6.90 	to list 
this case for 	further direction on 6.7.90. 
Hence, 	the case is 	Rested 	for further 
direction on 6.7.90. 

S 	 S 

3.1.90. 

6.7.90 	 SPM&AVH 

Shri Ran akrishnan-f or Jose. 
Shri CS Ramanathan-for PVM Nambiar. 

At the request of the learnd counsel for  
the respondents, list for further directions 
on interim re1iefon 27.7.90 till which date 
the interim order will continue. 

• 	The learned counsel foL the respondents 
• undertakes to file reply f'r the application 
within a week with a copy to the learned counsel 
for the applicant, who may .filerejoinder if 
any within a week thereafter. 	Pleadings lb 
should be completed by the next date of .' 
hearing before • 	on 27.7.90. 

6.7. 
27.7.90 	 5PM &AVH - 	 (ion'ble 5? ) 

Mr. Ramakrishnan..f or Mr.Jose 
Shri CS Ramanathanfor Nambiar. 

Shri Ramak±ishnari learned counsel on 

behalf of Shri P.K.Joe, Counselfor the 

applicant states atlthe Bar that the applica t 

does not wish to press this application furt er 

as the relief is likely to be granted by the 

respondents. 	In the Cirôumstances we close 
54g 	( 	(JL5J9 

this application as not pressed but Without  
prejudice to the applicant' s right to approa h 

this forum in case he feels aggrieved by the 
actiori,taken by the respondents. 

y/v 	 * 

(A.V.Harjdasan) 	 (S.P.Mukerjj) 
Judicial Member 	Vice Chairman 

- 	27.7.90 


